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SLP(C) No. 15684 OF 2003
| TEM No. 18 Court No. 7 SECTI ON XVI

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No.15684/2003

(From the judgenent and order dated 30/05/2003 in RP 1804/03
of The NATI ONAL CONSUMERS DI SPUTES REDDRESSAL COVM SSI ON, NEW DELHI )

JAVED ALAM Petitioner (s)
VERSUS
I NDERJI T KAUR & ANR Respondent (s)

(Wth prayer for interimrelief)
Date : 05/09/2003 This Petition was called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE RUVA PAL
HON BLE MR JUSTI CE P. VENKATARAMVA REDDI

For Petitioner (s) M. Vipin Gogia, Adv.
Ms. Jaspreet Gogia, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng
ORDER

Issue Notice limted to the question as to whether the relief should have been granted in this
case agai nst the New I ndi a Assurance Conpany under which the petitioner had taken an insuranc
e policy, for such clains as has been raised by the respondent No.1 The petitioner is directe
d to deposit the anount in the District Forumw thin a period of six weeks fromtoday. |If suc
h deposit is nmade the sanme shall be certified by the District Forumto this Court. Subject to
the deposit being made the execution proceedings will be stayed. |If such deposit is not nmade w
ithin the tine directed, the application for stay wll stand rejected.
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The deposited anount shall be invested by the District Forumin a Nationalised Bank in a fixed
deposit for six nmonths and shall be kept renewed until further orders. The Fi xed Deposit Rece
ipt will be held by the District Forum subject to further orders by this Court.

(A S. BI SHT) (MADHU SAXENA)
COURT MASTER COURT MASTER



